SCHEDULE I
FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
KEDRION BIOPHARMA INDIA PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON KEDRION BIOPHARMA INDIA
PRIVATE LIMITED
2. | DATE OF INCORPORATION OF CORPORATE PERSON | 06-12-2013
3.| AUTHORITY UNDER WHICH CORPORATE Registrar of Companies- Delhi
PERSON IS INCORPORATED / REGISTERED Register Number-261763

4. | CORPORATE IDENTITY NUMBER / LIMITED LIABILITY | U52100DL2013FTC261763
IDENTITY NUMBER OF CORPORATE PERSON

5. | ADDRESS OF THE REGISTERED OFFICE AND Register Office:

PRINCIPAL OFFICE (IF ANY) OF CORPORATE PERSON | House No. R-265C, Ground Floor Greater
Kailash Part-I NEW DELHI South Delhi,

DL 110048.

6. | LIQUIDATION COMMENCEMENT DATE OF
CORPORATE PERSON 29-03-2022

7. | NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE Ritesh Adatiya Insolvency professional.
NUMBER AND THE REGISTRATION NUMBER OF Reg. No. IBBI/IPA-001/IP-P01334/2018-
THE LIQUIDATOR 19/12013

Regd. and Correspondence Address: -
Ritesh Prakash Adatiya, B-401, The First,
B/h ITC Hotel, B/s Keshavbaugh Party
Plot,Vastrapur,Ahmedabad-380015.
Email Id:riteshadatiya0l@gmail.com
Tel. N0.079-4891661

8. | LAST DATE FOR SUBMISSION OF CLAIMS 28-04-2022

Notice is hereby given that the Kedrion Biopharma India Private Limited has commenced voluntary liquidation on
29-03-2022.

The stakeholders of Kedrion Biopharma India Private Limited are hereby called upon to submit a proof of their
claims, on or before 28-04-2022, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

INSOLVENCY M

PROFESSIONAL

Ritesh Prakash Adatiya

Liquidator
IBBI/IPA-001/1P-P01334/2018-2019/12013

Date: 31.03.2022
Place: Ahmedabad
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RBL BANK LTD.

RBLBANK Administrative Office: 1st Lane, Shahpuri, Kolhapur-416001
Regional Operating Center: 1st Floor, Building No 1, Modi Mills Compound,
Okhla Industrial Estate, Phase 3, New Delhi 110020.

SYMBOLIC POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of RBL Bank Ltd. under Securitization and
Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of
powers conferred under section 13(12) read with rule 9 of the Security Interest (Enforcement) Rules, 2002
issued demand notice calling upon Borrower/Guarantor(s)/Mortgagor(s) to repay the amount mentioned in the
notice within 60 days from receipt of the said notice.

The borrower/Guarantor(s) having failed to repay the amount, notice is hereby given to the
Borrower/Guarantor(s)/Mortgagor and the public in general that the undersigned being the Authorized Officer of
the RBL Bank Ltd. has taken SYMBOLIC POSSESSION of the property described herein below in exercise of
powers conferred on him/her under sub-section (4) of the section 13 of the said Act read with Rule 9 of the
Security Interest (Enforcement) Rules, 2002.

Sl. Name and Address of the Borrower, [ﬂzirl:;;f;rgz::::/ Amount W
No, Co-Borrower/Mortgagor Assets to be Enforced Duein Rs. Possession
1|Gurbani Overseas (Through It's Rs. 55,84,033.27

Partners/authorised Signatories) G-14, Sector-63, (Rupees Fifty Five

Noida, Gautam Budh Nagar, Noida, U.P- 110064 Lakh Eighty Four

Also At: DDA Flat No-114, 2nd Floor, SFS Flats, DDA Flat No- Thousand Thirty

Ashok Nagar, Phase-4, New Delhi- 110052 114. 2nd Floor Three & Paisa

Savita Bhatia (Partner- Gurbani Overseas/ S’F S Flats | Twenty Seven 20-01-2022

Co-Borrower) (Prop- Swastik Printers & Packers) ’ only) together 30.03.2022

DDA Flat No-114, 2nd Floor, SFS Flats, Ashok Nagar, | ASPOKNagar, | i interestat | (Symbolic)

Phase-4, New Delhi- 110052, Phase-4, New | ¢ohtractual rate,

Also At: 3/35, Gali No-38, Regarpura, Karolbagh, Delhi | Delhi-110052. | (il complete

Gagan Bhatia (Co-Borrower/Partner) payment)

DDA Flat No-114, 2nd Floor, SFS Flats, Ashok Nagar, and incidental

Phase-4, New Delhi- 110052 expenses thereon

The Borrower/Mortgagor/Guarantor(s) in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the RBL Bank Ltd.

Place: New Delhi Authorised Officer
Date : 30/03/2022 RBL Bank Ltd.

Public Notice For E-Auction For Sale Of Inmovable Properties

Sale of Immovable property mortgaged to IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office at
Plot No.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg,
Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (hereinafter “Act’). Whereas the Auhorized Officer (“AQ”") of IIFL-HFL had taken the possession of the following
property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS
BASIS & AS IS WHAT IS BASIS" for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the
website: www.bankeauctions.com.

Borrower(s) / Demand Notice Description of the Inmovable | Date of Physical P Reserve Price
Co-Borrower(s) Date and Amount property/ Secured Asset 24-Mar-2022 Rs.1,22,89,400/- (Rupees One
[Guarantor(s) ™14 ren-2019 ! Al that part gnd.parce\ of the [Total Outstanding Crore Twenty Two Lakh

1. Mrs.Rupan | Rs.68,46,430/- (Rupees Sixty | property bearing : Flat No. CD- | As On Date 25-Mar-2022 | Eighty Nine Thousand Four
Ahluwalia Eight Lakh Forty Six Thousand | A7-04-402, Fourth Floor, Tower- Rs.63.47.386] Hundred Only)

2. Mr. Kamal FourHundred and Thirty Only) [ A-7, IREO-The Corridors, Rt P
Ahluwalia _ Sector-67-A, Gurgaon, (Rupees Sixty Three Lakh Earnest Money Deposit (EMD)
{Prospect Bid Increase Amount Haryana Forty Seven Thousand Three | Rs.12,28,940/- (Rupees Twelve
No. 726038) Rs.1,00,000/- (Builtup Area:-1920.22 Sq.ft) Hundred Eighty Six Only) Lgkh Twenty Eight Thousand

(Rupees One Lakh Only) Nine Hundred Forty Only)

Date of Inspection of property [ EMD Last Date [ Date/ Time of E-Auction

04-May-2022 1100 hrs -1400 hrs | 06-May-2022 till 5 pm. | 10-May-2022 1100 hrs-1300 hrs.
Mode Of Payment :- All payment shall be made by demand draftin favour of “lIFL Home Finance Limited” payable at Gurugram or through RTGS/NEFT
The accounts details are as follows: a) Name of the account:- lIFL Home Finance Ltd., b) Name of the Bank:- Standard Charted Bank Ltd., c) Account
No:-53105066294, d) IFSC Code:-SCBL0036025 or through Payment Link: https://quickpay.iiflfinance.com,

Terms and Conditions:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www.bankeauctions.com, well in
advance and has to create the login account, login ID and password. Intending bidders have to submit/ send their “Tender FORM" along with the payment
details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shallimprove their offer in multiple of amount mentioned under the column “Bid Increase Amount”. In case bid is placed in the last 5 minutes of
the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the
balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the
prescribed mode of payment.

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land
and all otherincidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https: //bankeauctions.com and https://www.iifl. Ih | Iproperties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking partin the e-auction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
support@bankeauctions.com, Support Helpline Numbers:@7291981124/25/26.and any property related query Mr. Vijay Kumar@ 9811562664 ,
Email ID:-vijay.kumar15@iifl.com,

7. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical

possession within 7 days, otherwise [IFL-HFL shall not be responsible for any loss of property under the circumstances.

Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and the

amount already paid will be forfeited (including EMD) and the property will be again put to sale.

10. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dispute in
tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of Tender/Auction,
failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place : Gurgaon Date : 31-Mar-2022 Sd/-Authorised Officer, IIFL Home Finance Limited

© oo

Aadhar Housing Finance Ltd.

Corporate Office: Unit No. 802, Natraj Rustomjee, Western Express Highway and Aadhar

M.V. Road, Andheri (East), Mumbai — 400069. M Housing Finance Ltd

Meerut Branch : 1St Floor, Aryan Square, Near Pvs Mall,Yojna No. - 3, I.S. 190 Shastri Nagar, Meerut - 250002,(UP).

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise
of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned
herein below to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the
public in general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the Security
Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.The borrower in particular and the public in general
are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of
AHFL foranamount as mentioned herein under with interest thereon.

st. Name of the Borrower(s)/ Description of Secured Asset Demand Notice | Date of
No.| Co Borrower(s)(Name of the Branch) (Immovable Property) Date & Amount | Possession
1| (App No. 00355357/ All that part & parcel of property bearing, House At H

Meerut Branch) No 384 Unchaa Mohalla, Balmik Basti Kaserukhera| g7.91-2022

Kelawati (Borrower), Teh. Meerut, Meerut, Uttar Pradesh-250001. & 30-03-2022

Sachin (Co-Borrower) Boundaries : East : Raasta 6ft.wide & Part of H.N0.384, 2764137

Banti Kumar (Guarantor) West : House of Subhash, North : House of Captain|" """

Maithani, South : Mandir

Place : Meerut
Date : 31.03.2022

Authorised Officer
Aadhar Housing Finance Limited

Reliance Asset Reconstruction Go. Ltd.

Corporate Office : Reliance Centre, 6th Floor, North Wing, Off. Western Express Highway,
Santacruz (East), Mumbai- 400055

POSSESSION NOTICE [Rule 8(1)] (for immovable property)
Whereas the undersigned being the Authorized officer of M/s Reliance Asset Reconstruction Company Limited (RARC), an
Asset Reconstruction Company (registered with Reserve Bank of India) under the provision of the Securitisation and

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 OF 2002) (hereinafter referred to as
“RARC”)and in exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rule, 2002 issued a Demand Notice calling upon, the below mentioned Borrower/ Co-borrowers to repay the amount
mentioned in the notice along with interest, within 60 days from the date of receipt of the said notice.

“The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002.

The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of “RARC” for outstanding dues, interest & other charges thereon.

The attention of borrower is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to
redeem the secured asset.

S. Name and address of the
No/| Borrower/Guarantor/Mortgagor

1 Mr. Mohd Danish & Mrs. Neelam Singh, | 10.02.2020
Both R/o:- Plot No. A-43, Khasra No. 1212, Residential &
Colony Hayat Enclave, Hadbast Gram Loni, Pargana Loni Rs.
Tehsil & Distt. Ghaziabad, (U.P.) 201102, Also At:- C/0|17,41,227.30/-
Arib Metal & Light, At 1/34, Ram Chowk, Delhi-110006

Mr. PARVEEN KUMAR, Mr. GHANSHYAM DASS &
Mr. VINOD KUMAR, All R/o: 4245/46, Bahuji Gali,
Bahadur Garh Road, Delhi-11006 and Also at : Flat No.

RELIANCe

Asset Reconstruction

Date and Amount of

the Demand Notice Schedule of Property

Allthat piece and parcel of property bearing Flat No.
G.R.-1, Ground Floor, Plot No.A-43, Khasra No.
1212, Situated At Residential Colony Hayat Enclave
Hadbast Gram Loni, Pargana Loni, Tehsil & Distt.
Ghaziabad, Uttar Pradesh (Flat No. GR-1)

Date of Physical Possession : 29.03.2022

All That Piece And Parcel of Property Bearing Flat

10.02.2020 |No. SF-4,LIG, Second Floor With Roof Rights, Area
& Ameasuring 33.44 Sq. Mtrs Built on Plot No. 8, Out

~

Rs. of KhasraNo. 185 In The Residential Colony Known
SF-4, LIG, Second floor, Plot No. 8, Khasra No. 185, | g 45 444 39/, | As Khushahal Vinar, Village- Sadullabad, Pargana
Khushahal Vihar, Village Sadulladad, Pargana & Tehsil & Tehsil Loni, District - Ghazabad, U.P.
Loni, Dist. Ghaziabad, (U.P.) Date of Physical Possession : 29.03.2022
Place : Delhi Sd/- Authorised Officer
Date : 29.03.2022 M/s Reliance Asset Reconstruction Co.Ltd.
() union B30 Alwar Branch, Jai Marg, Road No. 2,

‘bz‘ﬁ" = m Near Overbridge Alwar (Rajasthan)-301001

POSSESSION NOTICE [RULE-8(1)] (for Immovable Property)

Whereas the undersigned being the Authorised Officer of the Union Bank of India, Alwar Branch, Alwar
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
(second) Act 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with rule 3
of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 06.10.2021 and calling
upon the Borrower as given below, to repay the amount mentioned in the notice being Rs. 24,29,210.62
(Rupees Twenty Four Lakh Twenty Nine Thousand Two Hundred Ten and Paisa Sixty Two Only) as
on 30/09/2021 plus further interest and other charges thereon within 60 days from the date of receipt of
the said notice.

RELIGARE HOUSING DEVELOPMENT FINANCE CORPORATION LTD.

Corporate. Office : Add: 8th Floor, Max House Block A, Dr Jha Marg, Okhla Phase 3, Okhla Industrial Estate, New Delhi-110020 .
Central Office: Plot No A-3, 4 & 5, 2nd floor, Prius Universal, Sector 125, Noida, Uttar Pradesh -201301

M/s Dorata Construction Co. (Borrower) Plot No. A-23, Anand Vihar Colony, Near Agrasen Circle,
Alwar (Raj.)-301001

Mr. Inderjeet S/o Chhaju Ram (Guarantor & Mortgagor) Plot No. J-61, Ambedkar Nagar, Alwar

HOME
LOANS

'3 Values that bind

The outstanding amount is as mentioned below.

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ENFORCEMENT OF SECURITY INTEREST ACT 2002

We the Religare Housing Development Finance Corporation Ltd. through our Authorised officer has issued Demand Notice U/S 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002. The Contents of the same are the Defaults Committed by you in the payment of installments of principal interest etc.

(Raj.)-301001

The borrowers having failed to repay the entire amount, notice is hereby given to the borrowers and the
public in general that the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him under Sub Section 13(4) of the said Act read with rule 8 of the
Security Interest (Enforcement) Rules 2002 on this 28th day of March of the year 2022.

The borrower in particular and the public in general is hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of the Union Bank of India Alwar Branch,
Alwar for an amount being Rs. 24,29,210.62 (Rupees Twenty Four Lakh Twenty Nine Tt d Two
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GOVERNMENT OF MEGHALAYA
MEGHALAYA STATE SKILLS DEVELOPMENT SOCIETY
No. MSSDS/384/EQI-Gen/2022/78 Dated : 31-03-2022
EXTENSION NOTICE

The last date for submission of proposals to the notice

inviting expression of interest from interested OEM / reputed ERP
education partner organizations for imparting digital skills to

college students in Meghalaya for ERP Platforms issued vide No.
MSSDS/304/EQI-Gen/2022/28 dated 10" March, 2022 has been
extended to 20™ April, 2022 by 3:00 P.M. The opening of
proposals will be on the same day at 4:00 P.M.

Sd/-
Executive Director
Meghalaya State Skills Development Society
M.LP.R. No : 2145 Dated : 30-03-2022

SCHEDULE |
FORM A
PUBLIC ANNOUCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

HE ATTENTION HOLDER
KEDRION B

OPHARMA INDIA PRIVATE LIMITED
1. |Name of the Corporate Person KEDRION BIOPHARMA INDIA PRIVATE LIMITED
2. | Date of Incorporation of Corporate 06-12-2013
Person

3. | Authority under which Corporate
Person is incorporated/registered

4. | Corporate Identity Number/Limited
Liability Identity Number of corporate
person

5. | Address of the registered office and
principal office (if any) of Corporate
Person

6. | Liquidation Commencement date of
Corporate Person

7. |Name, address, email address,
telephone number and the registration
number of the Liquidator

D H AK

Registrar of Companies- Delhi
Register Number-261763
U52100DL2013FTC261763

Register Office: House No. R-265C, Ground
Floor Greater Kailash Part-1 NEW DELHI
South Delhi, DL 110048.

29-03-2022

Ritesh Adatiya Insolvency professional.

Reg. No.
IBBI/IPA-001/IP-P01334/2018-19/12013
Regd. and Correspondence Address: -
Ritesh Prakash Adatiya, B-401, The First, B/h
ITC Hotel, B/s Keshavbaugh Party Plot,
Vastrapur,Ahmedabad-380015.

Email Id:riteshadatiya01@gmail.com

Tel. No.079-4891661

28-04-2022

Notice is hereby given that the Kedrion Biopharma India Private Limited has commenced
voluntary liquidation on 29-03-2022.
The stakeholders of Kedrion Biopharma India Private Limited are hereby called upon to submita
proof of their claims, on or before 28-04-2022, to the liquidator at the address mentioned
againstitem7.
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submitthe proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Ritesh Prakash Adatiya
Liquidator
IBBI/IPA-001/IP-P01334/2018-2019/12013

8. | Last date for submission of claims

Date: 31.03.2022
Place: Ahmedabad

APPENDIX IV
[See rule 8 (1)]

POSSESSION NOTICE

(for immovable property)
Whereas,
The undersigned being the Authorized Officer of the INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
26.10.2021 calling upon the Borrowers RAHUL RAWAL ; B - 215 PHASE-I|,
NOIDA, NOIDA, UTTAR PRADESH - 201304, RAHUL RAWAL; 7A-7 POCKET-4,
KENDRIYA VIHAR, NOIDA, NOIDA, UTTAR PRADESH - 201301, DEEPA
RAWAL; 7A-7 POCKET-4,KENDRIYA VIHAR, NOIDA, NOIDA, UTTAR
PRADESH - 201301, to repay the amount mentioned in the Notice being
Rs.22,07,514.83 (Rupees Twenty Two Lakhs Seven Thousand Five Hundred
Fourteen And Paise Eighty Three Only) against Loan Account No.
HHLNODO00294169 as on 29.09.2021 and interest thereon within 60 days from the
date of receipt of the said Notice.
The Borrower having failed to repay the amount, Notice is hereby given to the
Borrower and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred
on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the
Security Interest (Enforcement) Rules, 2002 on 29.03.2022.
The Borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the INDIABULLS HOUSING FINANCE LIMITED for an amount of
Rs.22,07,514.83 (Rupees Twenty Two Lakhs Seven Thousand Five Hundred
Fourteen And Paise Eighty Three Only) as on 29.09.2021 and interest thereon.
The Borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actin respect of time available, to redeem the secured assets.

Name of the Borrower, Date of 13(2) Notice | Demand Amount as per o

::, Co-Borrower ! W' Sec. 13(2) Act. Noli?:e Mailing Address
Rs. 9,87,195.74/- |Add 1 : C-206 Block-C-JJ Camp Tigri Delhi, 110062, Sr.No.1 Also at : Maped India Stationery
1. ALOK KUMAR CHOUDHARY (Rs Nine Lakh Eighty |Products Pvt Ltd Office - 502,503 & 504-5 Floor Kedarnath Bldg. Ovaripada W.E. Highway Dahisar
1| S/D/W/0 Ashok Kumar Choudhary, 17-02-2022  [Seven Thousand One |Mumbai, Maharashtra-400068., Sr.No.1&2 Also at : Pvt. Unit No. D.F-7, Block -A, 1st Floor, Lal
2. SHAILENDRA KUMAR Rs. 9,50,000/- | Hundred Ninety Five |Dora, Village Devli, Hauz Khas, Saket, New Delhi- 110080,, Sr.No.2 Also at : Plot No- D 5/1 First
Loan A/c No.: XMHDLXM00101403 Paise Seventy Four |Floor FI.No FF- 3, DLF Ankur Vihar, Near Boi Atm, Ghaziabad, , (U.P) 201102, Sr.No.1&2 Also at : Pvt.

Only) UnitNo. D.F-7, Block-A, st Floor, Lal Dora, Village Devli, Hauz Khas, Saket, New Delhi- 110080

I-rl]undred Ten and Paisa Sixty Two Only) as on 30/09/2021 plus further interest and other charges
thereon.
The borrower’s attention is invited to provisions of sub section (8) of Section 13 of the Act, in respect of
time available, to redeem the secured assets.

DESCRIPTION OF THE SECURED ASSETS
Residential House bearing Plot No. A-23, Anand Vihar Colony, Flat at 3rd Floor, Five Star
Buildtech, Near Agrasen Circle, Alwar belonging to Mr. Inderjeet S/o Mr. Chhaju Ram Bounded by

Property, North: Barat Ghar, South: 12 Ft Passage

Mortgage Property : All that piece and parcel of Built Up First Floor Pvt. Unit No. D.F-7 , Block-A without Roof Rights Measuring 33.34 Dq Mts i.e. 40 Sq Yds Consisting of One Bed
Room, One Drawing Cum Dining, Attached One Kitchen, One Toilet Cum Bathroom Along With Easements Attached Thereto i.e. Right To Install/ Inspect/Repair TV Antena &
Overhead Water Tank on The Top of Terrace & Right To Use Common Passage & Stair Case For Approach From Bottom To Top With One Common Scooter Parking (herein Referred To
As The Said Portion Of The Property) Part of Property No 679/2A, 6792A-1 & 679/A-A-2 Carved Out of Khasra No 679/2 Min Along with Undivided & Indivisible Proportionate
Right In The Land Beneath The Same Situated At In Extended Abadi Lal Dora of Village Devli Tehsil Hauz Khas (Saket) New Delhi-110080 & Bounded By: East: No-FF6, West: Other

North: Plot No. B-4, South: Road 25-0", East: Road 25™-0" West: Plot No. A-24
Date: 28.03.2022, Place: Alwar Authorised Officer, Union Bank Of India

DESCRIPTION OF THE IMMOVABLE PROPERTY

APARTMENT NO.T07/0004, GROUND FLOOR, TOWER-07, PROJECT PARAS
TIEREA, BLOCK-GH, SECTOR-137, NOIDA, UTTAR PRADEH-201301.

Sd/-
Date : 29.03.2022 Authorized Officer
Place: NOIDA INDIABULLS HOUSING FINANCE LIMITED

Rs. 12,16,617.58/-
(Rupees Twelve Lakh Sixteen
Thousand Six Hundred Seventeen
Paise FiftyEight Only)

1. AMIT KUMAR $/D/W/0 Amit Kumar
2. ANURADHA AMIT
Loan A/c No.: XMHDOUNO00056332

17-02-2022
Rs. 16,00,000/-

N

Nagar, Delhi- 110064

Both Add : WZ-230 New No A-25 Plot No 50 liird Floor Hari Nagar New
Delhi- 110064, Sr.No.1 Also at : Ceiling Trends 4CE-2/1 Clock Tower Hari

= NOTICE mm

With effect from 29/06/2022 all

By: East: Remaining Portion of The Said Property, West: Road, North: Gali, South: Remaining Portion Of The Said Property

Mortgage Property : All that piece and parcel of property bearing No. Wz-230, New No. A-25, Built On Plot No. 50, Area Measuring 73.33 Sq. Yds. , (30'x22’) Situated In The Area Of
Village Tihar, And The Colony Known As Hari Nagar, New Delhi-110064 Along With The Ownership Rights In The Underneath Land In The Said Property And Bounded By:- Bounded

business activities of our Nokha
Branch (1st Floor, N R Plaza, Near

Rs. 10,29,168.80/-

1.DEEPAK SINGH S/D/W/0 RAJENDRA SINGH (Rupees Ten Lakh

17-02-2022

3 |2.SWEETA SINGH, 3. DILIP TRIPATHI Rs. 10,00,000/- Twenty Nine Thousand
Loan A/c No.: XMHDOUN00056254 T One Hundred SixtyEight
Paise Eighty Only)

Sr.No.1 & 2 : Flat No G-1 C-214 Shalimar Garden Sahibabad Ghaziabad, U.P--
201005, Sr.No.1 Also at : D K Florist Gaur Plaza Chauk Shalimar Garden Extn-2
Sahibabad, Ghaziabad, (U.P.) 201005, Sr. No. 1, 2 & 3 Also at : Flat No S-60, Block
C, Ground Floor, Front Side, Sahibabad, Shalimar Garden Ext. 2, Ghaziabad, UP-
200105 Sr.No.3 Also at: C-76, Janak Puri, Sahibabad, Ghaziabad, (U.P.) 201005

Raiway Station Road, Sadar
Bazar, Opp. SBBJ Nokha, Bikaner
Dt., Rajasthan Pin - 334 803. Ph :
01531 222 727 / 9072693517 /
9072695437) will be shifted to

Mortgage Property : All that piece and parcel of Flat No S-60, Block C, Ground Floor, Front Side, Sahibabad, Shalimar Garden Ext. 2, Ghaziabad, Up-200105

Nokha New Branch (Plot No. 82,

Ground Floor, P G Tower, Nokha,

MCX

METAL & ENERGY
Trade with Trust

Multi Commodity Exchange of India Limited
Exchange Square, CTS No. 255, Suren Road, Chakala, Andheri (East), Mumbai — 400 093.

www.mcxindia.com

NOTICE

NOTICE is hereby given that KRCHOKSEY COMMODITY BROKERS PRIVATE LIMITED, member of
Multi Commodity Exchange of India Ltd (“MCX"), having Member ID - 40915 and SEBI registration
no. INZ000032234 ceases to be Member of MCX with effect from March 28, 2022 in terms of Rule,
Bye laws and Business Rules of Exchange.

Rs. 11,54,621.13/-
(Rupees Eleven Lakh
FiftyFour Thousand Six

Add 1: Titu Colony Atmadpur Amar Nagar, Faridabad, Haryana - 121003, Sr.No.1 Also at
: Majamali Homes Noida Extension Near Ek Murti, Noida, Uttar Pradesh-200011, Sr.No. 1
& 2: Flat No. 201, SF-1, Second Floor, Plot No. 66, Khasra No. 164, Balaji Enclave, Village,
Hundred TwentyOne Paise [Shahberipergana And Tehsil Dadri, District Gautam Budh Nagar, U.P, Sr.No.3 Also at H No
Thirteen Only) 105 GaliNo 08, Dheeraj Nagar, Atmadpur , Amar Nagar, Faridabad, Haryana- 121003

Mortgage Property : All that piece and parcel of Flat No. 201, Sf-1, Second Floor, Plot No. 66, Khasra No. 164, Balaji Enclave, Village, Shahberipergana And Tehsil Dadri, District

Any client(s)/constituent(s) of the above Member, having any claim against the Member, arising out
of the transactions executed on MCX platform, may lodge their claim within 60 days of this
notification. Any claim (s) received against the Member after the period of 60 days shall not be
entertained by the Exchange and it shall be deemed that no such claims exist against the Member
or such claims, if any, shall be deemed to have been waived and would not be considered for

1. MAJAM ALI $/D/W/0 Mohd
Masarrudin Ali

2. LALOO MUHAMAD

Loan A/c No.: XMHDOUNO00057470

Lakhara Chowk, Bikaner Dt.,
Rajasthan Pin - 334 803. Ph :
01531 222 727 /9072693517 /
9072695437) for our
operational convenience.

17-02-2022
Rs. 12,50,000/-

Gautam Budh Nagar, U.p. Area Measuring 117.55 Sq. Yds. And Bounded By: East: 20 Ft Road, West: Plot Digar, North: Plot Digar, South:

Plot Digar Customers may kindly note the

Place : Delhi
Date : 31.03.2022

Further with reasons, we believe that you are evading the service of Demand Notice. Hence this publication of demand notice. You are hereby called upon to pay Religare Housing
Development Finance Corporation Ltd. with in a-period of 60 days of date of publication of this demand notice the aforesaid amount along with further interest, cost, incidental
expenses, charges etc. falling which Religare Housing Development Finance Corporation Ltd. will take necessary action under all or any of the provision of Sec 13(4) of the said Act
against all or any one or more of the secured assets including taking possession of this secured assets of the borrower/s Further you are prohibited U/S 13(13) of the said Act from
Transferring either by way of sale/lease or in any other way the aforesaid secured assets. Please note that no further demand notice will be issued.

M/s Religare Housing Development Finance Corporation Limited

change and are requested to
approach us at the above
mentioned address only for all
further transactions and
requirements after the said date.

Call: 9288005330 /

Authorised Officer

9562112774

MANAPPURAM FINANCE LTD.
CIN-L65910KL1992PLC006623
[V/470A (old) W638A(New), Manappuram
House, Valapad, Thrissur, Kerala- 680 567

apportionment from Member’s deposit, if any.

The Client(s)/Constituent(s) may submit their claim on the online portal of the Exchange
(https://igrs.mcxindia.com) or provide “Client Complaint Form” (available at www.mcxindia.com) in
hard copy to Investor Services Department, Multi Commodity Exchange of India Ltd., Exchange
Square, CTS No. 255, Suren Road, Chakala, Andheri (East), Mumbai - 400 093 or email it at
grievance@mcxindia.com.

Upon cessation of Membership, the Authorised Person(s) (APs), if any, registered through this
Member shall also cease to exist and therefore, such APs are not authorized henceforth to deal in
that capacity.

For Multi Commodity Exchange of India Ltd.
Sd/-
Authorised Signatory - Membership Department

Place: Mumbai
Date: March 30, 2022
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